
IN THE CENTRAL ADMINISTRATIVE TRIBUNPLNYU ABAD BENCH 

\\ 	 AT HYDERABAD 

C.A. 427/94. 
	 Ot. of Decision : 31.10.94. 

P. Kanakaiah 

'is 

The Union or India, 
Rep, by the General Manager, 
SC Rly, Rail Nilayam, Secunderabad. 

The Divi. Railway Manager (BC) 
Secunderabad Division, 
SC Rly, Sanchalan Shavan, 
Secunderabad. 

The Sr. Divisional Mechanical 
Engineer, SC Rly, Secunderabad Division, 
Sanchalan Shavan, Secunderabad. 

SU. Narayan Rao 

Applicant. 

Respondents. 

Counsel for the Applicant 

Counsel for the Respondents 

Mr. \I.Durga Prasad Rao 

Mr. N.V.Ramana, Addl. CGSC 
for P—i to 3. 

Mr. P.Naveen Rao for R-4. 

CORAM: 

THE HIJN'BLESHRI A.V. HARIDA5AN : MEMBER (JUOL.) 

THE HON BLE SHRI A.B. GORTHI : MEMBER (ADMN.) 
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O.A.No.427/ 	 Date of Order: 31.10.94 

As per Honble Shri A.'J.Haridasan, Member (Judi.) 

The grievance of the applicant is that while 
the 

he belongs to Sc,Ldepartment wrongly promoted the 4th 

respondent to the post of Chief Train Examiner on a reserved 

post taking that the 4th respondent is a member of Schedule 

caste community. - The applicant's complaint against4iis 

action did not :eYi-flce4)-&flY response 	and therefore the 
-- 	 -- 

applical t ha fiuxi3  this application for a declaration 

the action of the reEpord ants in promoting the 4th respondent 

to the reserved pbst of Train Examiner ignoring his legitimate 

claim for promotion is illegal and unsustainable and for a 

direction to the respondents that it should be deemed that 

3 
the applicant was promoted to the post orflchie! Train Examiner 

w.e.f. on which the 4th respondent was appointed with conse—

quentil benefits. 

2. 	Thejapplicant has since been retired from service 

in May 1994 	The respondents in their reply have stated 
whet-her 

that action is being taken jJ to determineLthe 4th respondent 

really belongs to Schedule Caste or not on the basis of the 

complaint made by the applicant. Since the applicant A. 
already 

been retired the respondents are directed to complete the 

investigation in the matter and to take a final decision - 

within a period of 4 months from the date of communication 

of this order. If after such investigation the respondents 

are satisfied that the 4th respondent does not belong to SC 

community they are directed to consider the promotion of the 

applicant on :Lt notional basis w.e.f. the date,,—D, the 4th 

respondent was promoted and to extend4lim the consequentia 
if an 	 The 

benefitsSr accordance with law.LOA is disposed of without an 

"ARIDASAN) 

order as to costs. 	
-

(A.  

4/4 	Member(Admn.) 	 Member (Judi.) , 
	- 
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Copy to:- 

Gtnra1 Planagr, South Csntral Railway, Rai1nilayrn, Union of 
India, Secundarabad. 

U 	 V 
The Divi. Hailway Manager(i6), Scundarabd Di ision, 
S.C.Railway, Sanchalan OhaVan, Sccundcrabad. 

The Sr. Di'Iisional Mechanical Enginser, S.C.Hailway, Secunderabal  
Di ision, Sanchalan She an, Sacunderabad. 

One copy to Sri. V.Durga Prasad Rao, adocata, 11-3-292/369  
app. Sal public shool, Srini asa NRgar, 1taarNamala Gundu, 
Secundarabod-361 • 

S. Ono copy to Sri. N.V.Ramana, Addi. CGSC for —1 to R-31  CRT,Hyd. 

- 	 Ci 	0 d\Iom Ran for R-4. CAT. Hyd. 
7. One copy to Library, CAT, Hyd. 

B. Oru spare copy.. 

Rsrn/— 
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